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Dzbasziz Pundu son of Shioi MM, Kundu, agad ehout 4l years,
vzsident of 3-B/27, IBM Colony, Adaxsh IMagar, Ajmer, AL prasent

working as Sz, Te c:hni-:al Azziztant (Chemigstry), Indian Bursau
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L The Union of India through the ’5—-1 2t 2y fo the Gove mnent
of India, Ministry of Min2s, Shastri Bhawan, il2w Dz lhiy
2, The Controllzy Gineral, Indian Bureau of Minss, Indira

Bhawan, Civil Lins
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Mr., Prahlald Singh, Counszl for th2 applicant,
Mr, Manu Bhargavz, Counsel for th® rzespadentsy
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Hont'ile Mr,! A, Bhandari, Member (Administrative)
Hon'ble Mr,' Bharat Braushan, Mamnber (Judicieal)

ORDER

PER HVELE MR, BHARAT BHUSHAN

Th2 epplicant is working as Sry Technical Assistant
(Chamistry) in the Indien Burcau of Mines, It is hiz caz: that
ha is having the qualificaztimn of M,Sc¢ (Chemistry) andi is working
as Sr, Tedmical Asziztant (3TA) (Che@mistry) in the Indiean Burzau
of Mires & (IEM) and 2arlier h: had jouined the szrviczs of
Indian Bupzau of Mines as Jr, Tachnicsl Assist

subsacuently
the pay scale of k. 4_")-7!_1\.) and W"‘Ag»rmwlﬁi
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freSEO0=0000, Mvized under the V Centweal Pay Commission, Tt is
his contention that thevs tical posts in other

Depacitmant of the Govemmentoof Indis the psy zoale of the post
of ITT and IV Cantral Pay Commizzion were same a3 that of 3TA

(Chemistry) in ABM, And oo ths basis of the recommendations of tha
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case in G3I, Furthzr in vspecst of proootion alsc they state thath
in G331, it was 100% dioect regruitment vherzas i IEM, it was 75%

by pramoticon and 288 by dipect recruitment, Hence the contention
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in the IBM and that of 374 (Chemical® in the G3I, Thus aceoxding
to them, the applicant is not sntitled to szelb parity of pay acalss
with 3TA (Chzmical) in the 38I, Thus according to Them, the presmant

08 is liable to he Jdismissed,

3. Qur attention has also heen awe by the learnad counazel
for ths petivimer toward:s the chszzvations of the Anamolies
cormitted with mezpsct o the meeting conducted by them on L42058000
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